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taken to safeguard the cadres, scales of 
pay etc. of the State employees?

8hri Datar: The question of a com
mon cadre is under consideration. The 
matter is reaching final stages so far as 
Bombay and Saurashtra are concerned. 
In the other cases the matter is .-;lill at 
an earlier stage.

Shri M. L. Dwhredi: Ma.v I know 
whether it is a fact that Hindi know
ing personnel in the services in these 
States have been placed at a great dis
advantage irrespective of the fact that 
they have got a record of efficient ser
vice during the previous rulers* time?

Shri Datar: We have no information.
Shri N. Somana: May I know what 

proposals have been made as regards 
Coorg?

Shri Datar: So far as Coorĵ  is con
cerned. there is no question of a com
mon cadre with other Part C States; 
but some attempts are being made to 
have a common cadre with Mysore in 
respect of certain service*.

Shri N. M. Lingam: May I know
whether Government is proceeding on 
this matter on the basis that Part C 
States will be a permanent feature in 
the set up of the country?

Shri Datar: We are proceeding on the 
basis that at present they form a part 
of the Indian Constitution.

Shri Heda: In view of the fact that 
there is a growing opinion to merge 
these Part C States with the neighbour
ing States, are Government thinking 
of the feasibility of having a common 
cadre and Public Service Commission 
with the neighbouring States which 
apeak the same language?

Shri Datar: That question also is 
being considered and the matter has 
been put to some of these Part C 
States also.

Central Board op Education

•827. Shri M. L. Dwivedi: WiU the 
Minister of Edncation be pleased to 
state:

(a) the number and names of Part 
*0* States which are to be united in

the matter of education and placed 
under the jurisdiction of a proposed 
Central Board of Education;

(b) whether the scheme for the pro
posed Central Board of Education has 
been circulated to Part ‘C* States for 
acceptance;

(c) which of the States are not will
ing to take advantage of this Central 
Board; and

(d) by what time is this Central 
Board of Education likely to begin 
functioning?

The Deputy Minister of Natural 
Resources and Seientiftc Research 
(Shri K. D. Malaviya): (a) to (d). A 
statement is laid on the Table of the 
House. [See Appendix IV, annexure 
No. 30].
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search (Maulania Azad): The reason 
should be enquired from the Delhi 
Government.]
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[Maulana Azad: They have only said 
that they do not want to participate; 
and we also did not make any special 
efforts to include any state without its 
consent.]

Kumari Annie Mascarene: May 1
kno\\ what is the percentage of literacy 
in Part C States.

Shri K. D. Malayiya: I require notice 
to answer that question.
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Shri Punnoo^: The statement says 
that some of the States have not taken 
advantage of the Board. Why?

Shri K. D. Malaviya: A Conference 
was held sometime in March 1951 in 
which all the representatives of Part C 
and D States were invited for the cre
ation of the Central Board but dun to 
divergence of opinion among the re
presentatives it was ultimately decid
ed that the membership shov̂ ld be 
voluntary, there should not be any com
pulsion.

Shri Pannoose: My question v/d̂  this. 
What exactly is the disadvantage these 
States are feeling in joining this Board?

Shri K. D. Malaviya: Due to diver
gence of languages among the States 
and due to these States having been 
associated with neighbouring Part A 
and B States, we have better let them 
remain as they like.

Shri Gidwani: How much do we pay 
for the educational grartr. of these 
States, particularly for Delhi?

Shri K. D. Malaviya: I require notice.
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amble? Why do hon. Members say 
again and again **krlpa karenge*’?
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[Maiilana Asad: The question of
language has been taken into conside
ration in this Board. There may how
ever be different grounds for those 
States which did not participate. As 
my honourable friend stated just now, 
those States have already established 
connections with their neighbouring 
States and, therefore, they want to 
remain aloof, or they consider it better 
to have their own arrangements.]

Sooie Hon. Members rose—
Mr. Oeputy-Speaker: jhtST ^  W  I

A number of questions have already 
been asked. Thero is no meaning in 
allowing any further.

Fokeign Students studying in U.P.
*829. Shri Pmmoose: Will the Minis

ter of Home Alfaira be pleased to 
state:

(a) the number of foreign students 
in U.P., their nationality and the insti
tutions they are studying in; and

(b) the nature of the training course 
they are undergoing?

The Deiraty MliUster of Home Alikin 
(Shri Datar): (a) and (b). The infor
mation is being collected and will be 
laid on the Table of the House in due 
course.

Shri Piumoose: Is Government aware 
that some of the students led by a
Professor belonging to the same
nationality have been visitirg the Indo- 
Tibetan border and collecting some
aort of a data?

Shri Datar: We have no information.
Shri Pnnnoose: Have the Govern

ment noticed a report in the piipers 
that this data has not b ên sent cither 
to University of Aligarh or to India 
Government but to some other foreign 
power?

Shri Datar: Government’s attention 
has not been drawn to this report.

Gun Licences

*831. Sardar A. S. Saigal: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether the gun licences for 
protection and shooting given by parti
cular State Governments are valid 
throughout the Indian Union: and

(b) if not. the reason therefor?
The Deputy Minister of Home 

Affairs (Shri Datar): (a) No, Sir. Not 
as a matter of routine.

(b) A licence valid for the whole of 
India is granted only when it is applied 
for and the licensing authority is satis
fied about the applicrant's need to 
possess and go armed with his weapon 
throughout India.
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Shri Datar: Sir, the Government 

would consider it under the present 
rules and if it is found that a change 
in the rules is necessary. Government 
would consider that also.




